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2. The Deputy Director,
Song & Drama Division,
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Soachna Bhawan, 18th-11th Floor,
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New Dalhil.

&, The Deputy Rirector (SH),
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(By Advocate: Shri R.P. Aggarwal)

delivered by Hon ble Shri T.N. Bhat, Member (J)-

Asvre becu
Tha applicants who ss=e working as
A

. e,
(Artists) in the Song and Drama Division of the Ministry

®

of Information & Brosdoasting have come Lo the Tribunal

-
¥

seekling thelr regularisstion or appointment on regular

basis. Although 1t is claimed hy the applicants that

.

they were appointed on  the recommendaltions of g duly

constituted Scresning/Selection Committee for apoointment

-

on ragular basis, it is now sdmi tted thelr

~
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ny

angagemant was only on casual basis. The applicants have

=

accordingly sought dirsctions Lo the raspondents Lo

=]

thelr services as Casual Artists 111 a final

decision Tor giving them regular spoointment as Actors i

taken. TIn this regard they are perticularly agarieved hy
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the respondents  had  ner

Lhem while fresh persons WO were junior to  tha

ts wers gilven engagement, Tt is also Further

Tnformabion & Broadessting itself in sister aorganisations

like the Department of Doorcarshan and  Films Divisic

Casual Artists have besn regularisend

3. Relinac
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nacaed upon some Judgements of ‘the Hon ble Suprems Court

an wlese this Tribunal wherein Casual Artists have been

declarad to be holding civil posts.

-

Z.

Applicsnt Nos. 1, 2 & 4 were engaged as

Casual Arts hetween the vears 1977 and 1980 while the

remaining applicants passed & selection held sometd

h ion ot

the vear 1993 for  which  salect

abtained aplications Trom applicants No. 1,7 & 4 also.

sccording to  the applicants the Selection Committ

selented all  the apoplicants and the applicants wers

aceordingly empsnelled in the Select List., The grisvancs
of the applicants is that despite thelr selection regular

appointment was  nob bheing granted hem and whan

d an oblection the respondents stopped engaging Lhem

svaen as Casual Artists., Tt is averrsaad

that the respondents hawve all along treated the

applicants as raegularly appointer

Actors in all
axcapt in the matter of pavment of salary and that for

thae reasons hest  known to the

The the anpplicants

have not been granted regular appointment.

iy

. The respondents have taken the n)l

the applicants wers not soreened for appointment  on

4

repular bhasis and that their

was only Tor  ths

purposa of bringing  them on the panal of Casual Artd

4 T | P S, . T e I - SR S o oy g ,
to e enaasged ococasionally i paerforming shows at

]

different nlaces. It is  further averrad by whe
respondants that according  to the recrultment v

framed in 1296 there are only 652 posts of regular Staff

Artists who are recruited 1n accordance with these ruloes

In addition to regular Staff Artists the Bong and  Drama
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pivision also utilises the services of  Artis
_orivate registered Troupes Lo cope U with the programmng

demand received by the Division from time to time @ 3

For empanelmant of Casual Art

—abhat is why a
was introduced in the vear 1993, and uader that Sohemsa
Casual Artists were empah@ll@d for wvarious categories
such as Actors, Actresyas, Dancears and  Trstrumentalists
ato. Accor Hng  to. the respondents the applicants wers
emparelisd undar  that 50h@m¢ and were not selascted TFor
employmant on regular basis.

.

4. The applicants have Filed a reljoinder to
the counter Filed by tﬁ@ raspondents In which they bave
tak@ﬁ the plea  that Tor the vacancies which arose hetore
the 1996 Rules the spplicants should be

1

haen  selected under the old Rules. The

0. M. have also  heen

)

othaer averments mada - In

relterated in the redoinder.

. We  have heard Shri  E.X. Joseph, Sanior

sssisted by Stirid ALK

Bhardwad and Shri R.P.  Aggarwal , learned counss!l for the

&, Tt iz no longer disputad by the learned

counsel for the apnplicants that the selection of  the

!

applicants in  pursuance  to the sdvertisement noltice o

empanalnent as Casusl Artists and not

Lo gy R T P pra. o, sy 2 by e £ -
for bhelr regular @amplovymant. Lasrned couns bie

raspondants sasks  to  maks much caplital out of this  and
arguas that the applicants cannot olaim  ampnlaovment  on

regular basis mersely  on the ground that they have besan
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aforesaid case relalting to
Artists of Doordarshan

£ & Broadeasting deaclarad th

that Statf Artists of Door
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servants as he Y o&rE @noscen

Copurt held that & wiew had

of India Vs, M. A,
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well the respondents,

Doordarshan Department had rals
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Chaudhary (ATR 1987 SC 152§
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of Assistant Cameramen working in the

7. We  may also

macde by the Apex

Court in

Emploved under P&T

Daily

he  Doordarshan, the Staff
are holding civil posts. In
2 dudgement in  Y.K. Mehia

to the resnondents

the Films Division

in Doordarshan. Similarly,

that Cameramen Gr. 1T shall be given the

Ne Films Division while tha

in Doordarshan  should ba

FatTer Lo some obzservations

Rated Casual Labour

Department vsS,

Union of India Ors.
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Lal & Ors. Vs, ‘State of Harvana & 0Ors..

(198%) 4 SEC 43, the Hon ble Supreme Court
the policy of the State Governmént of  Harvana 1n

appointing teachers on an  ad hao  bhasis at the

commencenant  of  an  academic vesr and ternﬁwnwubj’th@ir
[ -
s hefore the commancemant of  the nexlt summer

¢

sesenn or avan earller to that. Tt was Turther held that

the State Governmant acould not be allowed to adopt hire

angd fire  policy and that the nolicy of adhocism Tollowed

by the State Govarnment Tor a long period had led to the

14 & 16 of the Conztitublion.

8. We  are really astonished to find thet

Judgemants from the Apex Court on tha

subyject, particulsrly in relation o Lhe othar

deparitmants of the M

ITnformation & Broadoasti

te

itgelfjthg respondents  never

framse & Schame Tor regularisin

L

Artists, more particularly the Casusl Actors in

and Drams Division. Respondents  have  admitiedly  haen

4

engaging such Casual  Artists even after

Framing of the

Fultmant rules and bthey have been working for

relavant

u

& largse nunmber of davs  in gach  month. In such

to have made sone

i 3 L e f L gy < 7y L P T P T O A S T T -
ST RO the necassary eligihili Ty condltions. The

“oviaions for e

=

jandants could have sven amended the recruitment rules

provision Tor that purpose.
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21 lowed and the respondants ars directed to frams a

seheme for considering ~Casual Song  and

Deama Division for  thelr appointment as regular SLsl

Artiets, by amending the recrultment Fules,

H

3.

and £ill dons to continue to engage Lhe Casual

rotors Thie shall he done by the raspondents

foue

From

nariod of manths the date of receipt

& ooony of way L

thie udgemant  Is Tully implemaentad the applicants shall

secording to thelr seniority in e

udﬂwl and the fact that they had approached the Tribunal

ar had baen disengsged from 31.3.1887 shall notb ant 8% &
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har for the applicants re-engagemsnt on casual

1. Tn the facts and oircumstances of

case, the partiss are left fto bear thair own costs.
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